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APresent‘: Apnlicant in person,

Mrs., Raj Kumarl Chopra, counael for the
respondents, i

Heard the apbiicant in person and the learned counsel
for the reSpondents We have cone through £he pleadings
‘also, It is not dlSputed that the appllcant has remained
"posted at Bhopal from 5.8.1985 till 30.4.1990. Thereafteg,
n.ne'was tranéferred-to J & K but 'on his repreéentation, the
order‘of tranéfer was mOdified_and he was transferred to
‘Chandigarh, Since thé'posting a£ Chandigarh could not |
materialisé bpcausé of certain administrative reasons,

the appllCdnt was flnally tranSferrPd to Dalhi. He has
ol _
already taken over, the post at Delhi on 21.8,1990., Con-

51der1ng that the lnterlm relief p“ayEd for by the applicant
Sev Xfunj -
hlmself was t&mb@ posted at Bhopal or in Delhi, we feel thai-
: h
by his postlng to Delhi, his requirements have been fet.

Having been posted at Bhopal for four years, he canrot
e . : o -
‘claim*to bE_pos@ed at Bhopal. The question of proper

déployment of a person in the department which in this
e

case 1s Central Inteiligence Bureau has to be left entirely
- . *\‘ ) . . . ] . . -
to the" administrative reasons and judgement of the res-
pondents, Transfer 13 an incident of serv1ce&ana should
odn
not mormally be lnterfered with, by Jud+Cial ﬁamaw excen.
o o~ A ,JW‘!\A Bt o fer coliadrent ‘%—ij)c;\ .
where it is on malafide grounds, eaﬁ: We do not think that

such a c1rcumstancesex1st$‘ in this case,
& .

‘As regards the payment of salary and allowances bﬁ“mv.r»
"1,5,1989 to 20.8, 1990, this Trlbunal ha& allewdv rassed
orders on 18, 9 S0 dllectlng the respondpnts "tp pay an
ad hoc amount towards the pay and allowanceb of the applim
cant,.aubject to adjustment, after full partlculars hawve
‘been received by the reSpondents;' They may make ths in*@;ém

payment within two weeks,®




r
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{T.3. OBEROI

" . \ ' ™ '
‘ @a

. The lo&rned counsel for the rnbponden%s drew: our

attention to the order issued at Annexure R-3 by which

payment of xXax salary is being mad;f%rom 21,8.1989,

G-
We direct the respondents to comply with the interim

order of this Tribunal dt., 18.9.90, clarifying that

by that order, the reSpbndents were,directed Lo pay an

ad hoc amount towards pay and allowanues of the,applicarn

f

Thu) f;hcmit!_ ll‘. C\GY\X—- ' .

rfrom 1.5.90 to 20.8, 90. w¢th1n a period of two week

] Y a-
from the date of communication of this order, This

ad hoc amount will be adjusted on regulariSaﬁicn of

[

this period between 1.5.90 to 20.8.90, after the

appiicant applies for the same, giving full particulsrs.

He may do so within a week from the date of this order,

The application is disposed of on the above lines
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